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 (०)  Cash  assistance  when  unemp-
 loyed  ig  given  to  all  foreign  going
 Indian  seamen  under  certain  condi-
 tions  prescribed  in  cOnsultation  with
 shipowners  and  seamen’s  unions
 There  is  no  discrimination  practised
 against  any  seamen.

 (ad)  All  foreign  shipowners  employ-
 ing  Indian  seamen  contribute  to  the
 welfare  fung  voluntarily.  The  ques-
 tion  of  issuing  a  directive  therefore
 does  not  arise.

 Doctors  practising  with  Forged
 Degrees

 668.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  ०
 state:

 (a)  whether  some  persons  and  doc-
 tors  are  practising  with  forged  degrees
 in  Delhi  and  other  union  territories;

 (b)  how  many  such  persons  and  doc-
 tors  have  been  arrested  so  far;  and

 (९)  the  action  taken  in  the  matter
 to  check  the  same  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  क.  M
 ISHAQUE):  (a)  No  such  complaint
 has  been  received  by  the  following
 Union  Territories:

 QQ)  Delhi
 (ii)  Manipur.

 Gii)  Tripura.
 (iv)  Andaman  and  Nicobar  Islands

 (v)  Chandigarh.
 (vi)  Dadra  and  Nagar  Haveli

 Information  in  respect  of  the  1¢-
 maining  Union  Territories  is  being
 follected  and  will  be  laid  on  the  Table
 of  the  Sabha  when  received  from
 them.

 (७)  Does  not  arise  in  respect  of  the
 Union  Territories;  from  which  infor-
 mation  has  been  received  so  far  as

 per  (a)  above.

 (०)  Does  not  arise.
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 PAPERS  LAID  ON  THE  TABLE

 APPRENTICESHIP  (4TH  AND  5TH  AMEND-
 MENTS)  Rutes,  1975

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  I
 beg  to  lay  on  the  Table  a  copy  each  of
 the  following  Notifications  (Hindi  and
 English  versions)  under  sub-section
 (3)  of  section  37  of  the  Apprentices
 Act,  1961:—

 (1)  The  Apprenticeship  (Fourth
 Amendment)  Rules,  1975,
 published  in  Notification  No.
 G.SR.  459(E)  in  Gazette  of
 India  dated  the  25th  August,
 1975.

 (2)  The  Apprenticeship  (Fifth
 Amendment)  Rules,  1975,
 published  in  Notification  No.
 GSR.  2462  in  Gazette  of
 India  dated  the  27th  Septem-
 ber,  1975,  [Placed  in  Library
 See  No  LT-10106/76]

 NOTIFICATIONS  UNDER  ESSENTIAL
 Commonities  Awt,  1955

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  (SHRI
 ZIAUR  RAHMAN  ANSARI):  I  beg
 to  lay  on  the  Table  a  copy  each  of
 the  following  Notifications  (Hindi  and
 English  versions)  under  sub-section
 (6)  of  section  3  of  the  Essential  Com-
 moditie,  Act,  1955

 (1)  The  Petroleum  (Storage)
 Amendment  Orders,  1975,
 published  in  Notification  No
 GSR  490(E)  in  Gazette  of
 India  dated  the  12th  Septem-
 ber,  1975.

 (2)  The  Kerosene  (Fixation  of
 Ceiling  Prices)  Second
 Amendment  Order,  1975,  pub.
 lished  in  Notification  No.
 G.S.R,  567(E)  in  Gazette  of
 India  dated  the  29th  Novem-
 ber,  1975.


